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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

OA. NO. 233 OF 1993. 

DATE OF DECISION 7__1995. 

Ab,~ijl Rahiu, Pa) 	 PeUtioner 

Mr • UD. Ajmer__ 	 Advocate for the Petitioner () 

Versus 

The Unjan of Inia & Org. 	Respondent s 

Mr. R.M. /jn 	 Advocate for the Respondent (s) 

CORAM 

The Hon'b!e Mr. K. 	ramrthy, Amn. Member. 

The Hon'ble Mr. 

J U D GM E P T 

Whether Reporters of Local papers may be aUowed to see the Judgment ? 

To be referred to the Reporter or not ? 	 / 
Whether their Lordships wish to see the fair copy of the Judgment ? 

	I i1; 

Whether it needs to be circulated to other Benches of the Tribunal ? 



~if 
-2- 

Abu1 iahirn Fakir MhineE, 
Behiri& Ganabai's Chhat, 
Nr. Anil Kiinj, 
Inie at Khja's £-rernises, 
Petui P1tt, Prbariar. 	 ..... 	Applicant. 

(Aovcate: Ir. J.D. Ajmera) 

1ersu. 

Th: tJnjn f Inja, 
thr'ih General Mana.er, 
Western Railway, 
Churchs ate, Bzmbay. 

Diiisiil Railway Mana*er(E) 
Bhayna.ar Parc, 
Bhavnaar. 

A&itinal Nana!er, 
Prbanàar £tai1wy Stetin, 
Pqrbanar, fist: Jumiaáh. 	..... 	Respnents. 

(Acate: Mr. A.M. fin) 

OR AL1 tiz 

O.A.No. 233 OF 1993 

Date: 7--1995. 

per: Hn'ble Mr. K. 1kamamrthy, Arnn. Member. 

Mr. Vjn, the learni cunel for the responents 

infrrr, trnà.er  tK& instructins, that the applicant has 

since been cmpulsrily retireá by way :)f punishment an 

therefre, the present applicetiDn has ecn 

infractus. Even otherwise the cunsel for the 

applicant IS not present anó he has not been present 

iurinti last f:ur occasions. 

2. 	Djsmjse for iefailt. Na orer as to costs. 

(K .amarnr thy) 
Merrer (A) 

tc. 



ADMINISTRAT IVF T1 IBIJ N?L 
AHr.iEABAD BE..H 

Application No. 

Transfer Application No.____________________ 

OERT IF ICATF 

Certified that no further action is required to be taken and 

the case is fit f or consignment to the Record Room (Decided). 

Dated: 	f -t.' 	r 

Countersign ; 

Sect ion' Officer. 

Signature of the Dealing 
Ass iStant 
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